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'3,0RDER DT, 11-12-20601,
| Heard shri J.Kartia, Learned counsel

for the Applicant and Mr.A K. Mbsealearned Spl,

éthe Memo filed Oy learped gpecial counsel
;for the Respondents stating that the matter
;relates to the service grievance of an
Eemployee of the Institute of Physics and the
?jurisdiCtion of this Tribunal has not been
?eXtended to the Institute of Physics and
;therefore,the OA is not maintainable pefore
this Tribunal, Leamned special counsel for
also filed counter copy

' the Respondents has

for the petiticner on 4,12.2001,This is alsg

agreed D0y the learned counsel for the

applicant who does not press the OA.In view

not

| of this, the OA is disposed cof as

being pressed., Applicant if he is sc advised
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?smncximg counsel for the Respondents and seen

of which has Deen served on the leamed counslel 1

i sides.

moer(Judl.)
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